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e aun e Regional Office, U.P. Pollution Control Board, Ghaziabad
et 8 -
s\ /2
Ref. No. : Q@/NGT OA 590 /19/2019/2‘»,19 Date ..[/0 62020
To, _
The Registrar,

The National Green Tribunal,

Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Compliance report in compliance to order passed by Hon’ble NGT, New Delhi’
on dated 02.01.2020 in matter of OA No. 590/2019, Dal Chand & Ors. Applicant(s)
Versus D. P. Panchal & Co. & Ors.

Respected Sir,

With reference to the above subject mentioned above, the compliance report with

regards to the order passed by Hon'ble NGT, New Delhi on dated 02.02.2020 in matter of
OA No. 590/2019, Dal Chand & Ors. Applicant(s) Versus D. P. Panchal & Co. & Ors., is
submitted for kind perusal and necessary action please.

Yours Sincerely
PR

(Utsav Sharma)
ﬂgional Officer

Copy to:

1-
- Shri Pradeep Misra, Advocate, Hon'ble Supreme Court/NGT, New Delhi for

P

Member Secretary, U.P. Pollution Control Board, Lucknow for information.

perusal and necessary action please.

Chief Environmental Officer, VCircle-‘l, U.P. Pollution Control Board, Lucknow for
information.

Chief Environméntal Officer, Circle-1, U.P. Pollution Control Board, Lucknow for
information.

Law/O/fﬁ.cer-I, U.P. Pollution Control Board, Lucknow for information.

Regional Officer-

o‘(/ (5’%
W

&31T PrITer : HF0TTOTHO—2, VIEY—16, TYRI, TMIATEE—201012 BI—0120—4160108

qE&Ae : TC-12V, a4 |vs, Mt TR, o999 226010



‘COMPLIANCE REPORT
IN THE MATTER OF O.A NO. 590/2019
TITLED
DAL CHAND & Ors
Versus
D.P. Panchal & Co. & Ors.
~ (As Per Hon’ble National Green Tribunal’s Order Dated 02.01.2020)
1. Background

The Hon’ble National Green Tribunal had received an application
relates to pollution caﬁsed by M/s D.P. Panchal & Co., Magnum Ventures Ltd.,
Carevel Medical Systems P. Ltd., P. Ent Labels, Skilltron and Krbi Ltd. in District
Ghaziabad and that they are throwing chemicals in the form of pesticides,
chlorinated solvents, petroleum chemicals, mercury PCBs, dioxins and other
persisting organic pollutants polluting in environment and causing health
hazard. In view of these allegations, Hon’ble Tribunal had directed that a Joint
Committee comprising of representatives of Central Pollution Control Board
(CPCB), District Administration, Ghaziabad and Uttar Pradesh Pollution
Control Board (UPPCB) carry out the joint inspection and submit a factual and

action taken report.

In compliance of the said orders, the Joint Committee had submitted
its report and same has been perused by the Tribunal. Accordingly, Hon’ble
Tribunal has passed necessary directions with regards to M/s Magnum
Venture Ltd., M/s Carevel Medical System Private Limited, M/s D.P. Panchal
& Co. and M/_s P. Ent Lebels in coherence with the recommendations made

by the Joint Committee.



2, status of Compliance of Industries and Action Taken Report

In compliance of Hon’ble Tribunal’s orders dated 02.01.2020, notice has

been issued to all concerned units to put up their representation vide Board’s

letter dated 21.01.2020, annexed as Annexure (A-D). Present status of

compliance of M/s Magnum Venture Ltd., M/s Carevel Medical System

Private Limited, M/s D.P. Panchal & Co. and M/s P. Ent Lebels with regards to

observations highlighted in the report of the Joint Committee are as below:

A) M/s. Magnum Venture Ltd., 18/41, Site-4 Sahibabad Industrial Area,

Ghaziabad
S.No. Joint Committee Compliance Status
| Recommendation
1 As per the Analysis report of the | The unit was found complying with

sample of treated effluent from
the outlet of ETP, values of
analysed parameters are :-

pH -7.5,

TSS — 96mg/|,‘
- BOD - 25mg/l,

COD -197mg/I
However, the readings observed

in OCEMS during inspection are
as follows:-

pH-7.97,
TSS-17.18 mg/|,
BOD-8.81 mg/I,
COD-93.22 mg/l
The above readings, although

within the prescribed normes,

indicate that there is difference
in the values of parameters

measured after analysis in

laboratory and values shown in

OCEMS. Hence, the industry may

be directed to get the calibration

regards to discharge norms at the time
of inspection. As per directions, unit
has got the calibration of OCEMS done
for pH,TSS,BOD and COD. Report is

annexed as Annexure |.




of OCEMS done from recognized
institution/ government agency

and submit  the calibration

certificate to UPPCB and CPCB.

The industry may be directed to
maintain good housekeeping in

the premises.

Directions issued. Unit has committed

to maintain good house-keeping.

The industry may be directed to
strictly abide bylthe Charter for
Water Recycling and . Pollution
Prevention in Pulp & Paper

Industries.

Unit is complying with the charter.
After recycling of water, present fresh
water requirement has come down to

7 KL/Ton.

Keeping in view the constraints
of the area, the industry may be
directed to maximize recycling of

treated water in the process. )

Recycling infrastructure is in place and
treated water is being reused in

process.

B) M/s Carevel medical System Private Limited, $-35,36 Site-1V, Industrial area,

Sahibabad.
S.No. Joint Committee Compliance Status
Recommendation
1 As per the Analysis report of the | Directions have been issued to the

sample of treated effluent from
the outlet of ETP, values of
analysed parameters are :-
pH-6.3

TSS —'98mg/I

BOD - 29mg/I

COD - 186mg/I-

The above parameters are found
within the prescribed limits. Unit

has not installed OCEMS at

unit for installation of OCEMS, order
for same has also been placed by
the unit in March, 2020 (Copy
annexed as Annexure Il)

Installation could not be completed
due to lock down in the area. Unit
has submitted that compliance with
regards to installation shall be

submitted within three weeks.




outlet of ETP. Unit may be
directed to install OCEMS.

The industry has agreement with

TSDF for disposal of hazardous.

waste, but industry may be
directed to obtain hazardous
-waste authorization from UPPCB

under the HWM Rules, 2016.

Hazardous Waste Authorization has
been issued to the unit. Copy

annexed as Annexure I/l

The industry may be directed to
maintain good housekeeping in

the premises

Directions have been issued for

maintaining proper house-keeping.

Keeping in view the constraints
of the area and very less quantity
of treated effluent discharge
from the industry, the industry
may be directed to maintain Zero

Liquid Discharge.

Unit industrial water discharge

permission ‘is of only 3KLD process
water. Unit has submitted its reply
and sought time to install required
ETP to ZLD

units in meet

requirement.

Industry may be directed to
obtain NOC from CGWA for

ground water extraction.

Unit has applied for obtaining NOC

for abstraction of ground water. In

compliance of Hon’ble National
Green Tribunal order dated
28.08.2019 in OA 593/2017

Paryavaran Suraksha Samiti & Anr.
Applicant(s) Versus Union of India &
Ors.,. -Regional

Office, UPPCB,

Ghaziabad. has recommended for
imposition of Environmental
Compensation for illegal abstraction
of ground water vide letter dated
27.05.2020. Copy of letter and-said

order is annexed as Annexure IV.




C) D.P. Panchal & co. $-62, Site-iv, Sahibabad, Industrial area, Ghaziabad.

is generated from the process.
However, the. industry may be
directed to obtain consent air
and water and Authorization
under HWM rules, 2016 from
UPPCB.

S.No. Joint Committee Compliance Status
Recommendation
1 Industry is a dry unit. No effluent | Unit is a non-polluting unit engaged

in twisting of wires. Agreement for
disposal of DG Set spent oil has been
done with Bharat Oil & Waste
Management Ltd., a TSDF facility
(Copy annexed as Annexure V) and
unit’s application for Consent to

Operate and HWM Authorization is

under process.

D) M/s P. Ent Labels, (Parameshti Enterprises), S-23, Site-4, Sahibabad, Ghaziabad.

is generated from the procéss.
Unit has obtained consent from
UPPCB. Unit may be directed to
obtain authorization under HWM

Rules, 2016.

S.No. Joint Committee Compliance Status
Recommendation
1 Industry is a dry unit. No effluent.| Unit has a valid Consent to Operate

and Hazardous Waste
Authorization. Copy of same is

annexed as Annexure VI.

Compliance report is hereby submitted for your kind perusal.

(Ra%‘éﬂ\o‘éﬁ)

Junior Engineer

UPPCB, Ghaziabad

RegWr
M¢f’”"ﬂﬂ

@Aﬂoew%

(B.K. Singh)

Assistant Environmental Engineer

UPPCB, Ghaziabad
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SN/ 74 Regional Office, U.P. Pollution Control Board, Ghaziabad

wiok wem : 82N <7 onsas/ il R Al /0
|ar #,
M/s P ent Labels,(Per Mesh the enterprises),

Plot No. S-23, Site-4,
Sahibabad, Ghaziabad.

fova: 70 WSy sRa afdeww, @ fieeh ¥ fRwrefw sfogo wewr 590/2019 (3ngogo

T'I"—530/2019) Dal Chand & Ors. Applicant (s) Versus D.P. Panchal & Co. & Ors. ¥ qIRd I

faAi® 02.01.2020 & U & w=H H|
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“Industry is a dry unit. No effluent is generated from the process. Unit has obtained consent
from UPPCB. Unit may be directed to obtain authorization under HWM Rules, 2016.”
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Website- www.uppcb.com, e-mail : roghaziabad@uppcb.com
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Regional Office, U.P. Pollution Control Board, Ghaziabad

o He _Qz&/:u«—f/ bA-S9 ‘/ u/9/z,,w e Alla/le2o
Jar #,
M/s Magnum Venture 1td.
Plot No. 18/41,Site-4,
Sahibabad, Industrial area,
Ghaziabad.
fava: w10 w5y wRa it 7 faool 3 fa=ef= sfovo ww@am 590 /2019 (3ME0T0
T'f—530/2019) Dal Chand & Ors. Applicant (s) Versus D.P. Panchal & Co. & Ors. ¥ ke
AT fRAIH 02.01.2020 B IFTUATAT B T H |

FHUAT SWIGd fIva &1 Hed T80 FRA B FE F| AU AT & F
sHS @ fdeg o WMo I 'R fdawer, T8 fieel # fqgref= efovo ww&m
590 /2019 (3M0T0 H—530/2019) Dal Chand & Ors. Applicant (s) Versus D.P. Panchal & Co. &
ors. ¥ foumef= 8| Saa eMovo |&AT 590 /2019 H TR *N<¥ fasiid 02.01.2020(GfRY
Her ) @ 9% 3 faq B

“1. As per the Analysis report of the sample of treated effluent from the outlet of ETP,

values of analysed parameters are :-

pH- 7.5, TSS — 96 mg/|, BOD — 25 mg/l, COD — 197 mg/I

However, the readings observed in OCEMS during inspection are as follows:-

pH-7.97, TSS — 17.18 mg/|, BOD — 8.81 mg/I, COD —93.22 mg/I.

The above readings, although within the prescribed norms, indicate that there is

difference in the values of parameters measured after analysis in laboratory and values

shown in OCEMS. Hence, the industry may be directed to get the calibration of OCEMS
done from recognized institution/government agency and submit the calibration
certificate to UPPCB and CPCB.

2. The industry may be directed to maintain good housekeeping in the premises.

3. The industry may be directed to strictly abide by the Charter for Water Recycling and

Pollution Prevention in Pulp and Paper Industries.

4. Keeping in view the constraints of the area, the industry may be directed to maximize

recycling of treated water in the process.”
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Website- www.uppcb.com, e-mail : roghaziabad@uppcb.com



M/s D.P. Panchal & Co.
Plot No. S-62, Site-4,
Sahibabad Industrial area,
Ghaziabad.

fava: w10 wsHg wRa st % Ree ¥ f=Rrefls afovo ww@m 590 /2019 (3Mg0T0
7'f—530/2019) Dal Chand & Ors. Applicant (s) Versus D.P. Panchal & Co. & Ors. LR IEG
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The borewell has also been found illegally operating.

“Industry is a dry unit. No effluent is generated from the process. However, the industry
may be directed to obtain consent air and water and Authorization under HWM Rules,

2016 from UPPCB.”
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Regional Office, U.P. Pollution Control Board, Ghaziabad
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590 /2019 (3MS0T0 =530 /2019) Dal Chand & Ors. Applicant (s) Versus D.P. Panchal & Co. &
ors. ¥ faoReE= 81 Sad MoT0 T 590 /2019 § UIRG 3w fRHie 02.01.2020(f
Her=) @ qeg 3y faq 8-

“1. As per the Analysis report of the sample of treated effluent from the outlet of ETP,

values of analysed parameters are :- pH- 6.3, TSS — 98 mg/l, BOD - 29 mg/l, COD - 186

mg/l.

The above parameters are found within the prescribed limits. Unit has not installed

OCEMS at outlet of ETP. Unit may be directed to install OCEMS.

2. The industry has agreement with TSDF for disposal of hazardous waste, but industry

may be directed to obtain hazardous waste authorization from UPPCB under the HMW

Rules, 2016.

3. The industry may be directed to maintain good housekeeping in the premises.

4, Keeping in view the constraints of the area and very less quantity of treated effluent

discharge from the industry, the industry may be directed to maintain Zero Liquid

Discharge.

5. Industry may be directed to obtain NOC from CGWA for ground water extraction.”
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rano TECHNOLOGIES

10, :

ilagnum Ventures Limited

18/41, Site-lv, md};striai Avea,
Sahibabad: Ghaziabad

NAME OF THE 1NSTRUMENT

VIAKE ) ‘ t
INSTRUMENT i
SAMPLE LOCATION
DATE OF CALIBRATION
CAL!BRATiON DUE DATE

ALBRATE
i
B
|

s
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MAAS MAAS ENGINEERS

D-333/12, Laxmi Nagar, New Delhi-110092 Ph.: 8287907984

Commercial Offer

Date: 17/03/2020

Quotation: ME/19-20/311

To, ‘ v
Carevel Medical Systems Pvt Ltd
S-35,36, Site -IV Industrial Area
Sahibabad, Ghaziabad up)

Kind Attn: Mr. Manish Mishra

Subject: Offer for Online Effluent Monitoring Svstem.
== Zluent Monitoring Svstem,

Dear Sir,

We wish to introduce ourselves as one of the leading company in online monitoring
solutions for effluent and stack emission as well as service provider.

We hope you will find your requirement and looking forward for your valuable order
as soon as possible.

In case of any Enquiry feel free to contact us for further information,

Thanking you and assuring you the best service of all time.



MAAS MAAS ENGINEERS

D-333/12, laxmi Nagar, New Delhi-110092 Ph.: 8287907984

ITEM ‘ DESCRIPTION QUANTITY Unit Price
Hemera L600 Online Water Qua!ify Analyser -
Make- H , F COD/BOD/TSS/pH Dat

ake- Hamera, France / /TSS/pH Data 1 Rs 5,75,000

Transfer to CPCB and SPCB Data sheet attached
L 1 with this quotation.

Commercial Terms and Conditions:
Price:

Packaging and F orwérding:

Insurance:
Sales Tax: GST @ 18 % Extra
Freight Charges: Extra As per actual
Delivery Period:
Terms of Payment:

Commissioning
~ Validity:

Placemént of Order:

We hope you will find above in line with
order at the earliest.

If require further clarification, please do not hesitate to contact us.

For MAAS Engineers
AMAN JAIN
Ph.: 8287907984

In your scope

Five Lakh Seventy Five Thousand Only.

2% of Basic Cost Extra

Within 1-2 weeks from the date of receipt of your
Technically and commercially clear purchase order

50% Advance, 40 % against PI and 10 % afier

Our offer is valid for acceptance for a period of 180
Days from the date of here of

We request you to place order on MAAS Engineers.

your requirement and now we look forward to receive your valued
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UTTAR PRADESH POLLUTION CONTROL BOARD
— TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

- Ref. No: 9974/UPPCB/Ghaziabad(UPPCBRO)HWM/GHAZIABAD/2019 Dated:

26/11/2019

To,.
M/s CAREVEL MEDICAL SYSTEMS PVT LTD
S- 35 and 36 Site-IV Industrial Area, Sahibabad, Ghaziabad, GHAZIABAD;201010
Tehsil :Loni ‘
District :GHAZIABAD

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

Number of authorization and date of issue 9974 and 26/11/2019 .
Reference of application (No. and date) 6012922 and 18/09/2019 .

3. Mr SUNDAR BHALOTIA of M/s CAREVEL MEDICAL SYSTEMS PVT LTD is hereby
granted an authorization based on the enclosed signed inspection report for generation, -
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at S- 35 and 36 Site-IV Industrial Area, Ghaziabad .

Details of Authorisation

- S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
- Waste as per the Schedules | or recycling or utilization or
LII and III of these rules co-processing, etc.
1 Schedule-I, Cat. 35.3 Chemical Through TSDF 1.2 Ton/Annum
" | sludge from waste water
treatment
2 Schedule-1, Cat. 5.1 Used or Authorised recycler or 0.05 KL/Annum
spent oil Incinerator
1. The authorization shall be valid for a period of 25/11/2024 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify

any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

1.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this

authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at

regular interval of time .




6. The person authorised shall comply with the prbikisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7. It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8.  The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11.  The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12 An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to-
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

B  Specific Conditions of Authorization

1. The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.

2. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.

3. The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

4. Tt is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in thé same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

5. The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.

6. In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken,

7.1t is also the mandatory duty-of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt



.

of this letter, otherwise the industry shall become member of a common TSDF and the industry
shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.

8. The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

9. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, uséd containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

10. Proposal regarding waste minimization and reuse of wastes must be sent. Details of any -
recovery/ reuse system must be sent within two months.

11. It is within the powers ‘and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Managenient and
Transboundary Movement) Rules, 2016.

12. The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.

13. You are directed to display online data outside the main factory gate with regards to quantlty and
nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within fifteen days of receipt of this letter.

14. Tt is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time. ‘

15. You are directed to provide the complete details regarding the quantity of hazardous waste stored
in the factory premises within a month.

" 16. You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Contiol Board at the earliest.

17. Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month. .
18. Ground water monitoring report of premises shall be submiitted within one month.
19. Industry will follow the various provisions of the Hazardous and Other Wastes (Management
‘and Transboundary Movement) Rules, 2016.
‘(‘Authorized Signatory )
Ashok - sgiysioneany
Kumar  Sadsreios

TiWa Ti 16:25:24 +05'30"

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Ghaziabad for information and
necessary action . '

Ashok Digitally signed
h Ashok Kumat

Kumar  Tiwari
5 D te:2020.01.03
Tiwari 162611 +0530
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Environmental Compensation calculation for illegal extraction of ground water by M/s CAREVEL MEDICAL
SYSTEMS PVT LTD, S 35 and 36 Site-4 Industrial Area , Sahibabad,GHAZIABAD.

1. M/s.CAREVEL MEDICAL SYSTEMS PVT LTD, S 35 and 36 Site-4 Industrial Area, Sahlbabad GHAZIABAD isa
phosphating unit. Unit is a small scale Unit. Unit has been established in the year 2010.
2. Unit has been granted CTO water from UPPCB vide letter dated 04.11.2018 which was valid till

31.12.2019 with specific condition no 1 that "lndustry shall provide the NOC from CGWA for extracting
ground water within 3 months”.

3. The unit has applied for renewal of CTO which is under consideration.

4. As per the information submitted by the mdustry, daily water consumption in the industry is about 05
KLD in CTO Water Ap_phcatron form.

5. The industry has One Bore well, capacity of 1 HP for abstraction of groundwater for industrial purpose.

6. The area Sahibabad (where the industry is situated) lies in over-exploited areas as categorized from the
ground water resources point of view (CGWB 2017). ,

7. At present, the unit doés not have NOC from CGWA for abstraction of ground water. As per the
information submitted by the mdustry, the industry has not applied for obtaining NOC from CGWA.

In view of the above, it is-clear that-the unit has not obtained NOC from CGWA for abstraction. of ground water
till now. '

Hon’ble NGT in OA Paryavaran Suraksha Samiti & Anr Versus Union of India &Ors on dated 28.8.2019 passed
orders for 'imposing Environmental Compensation for illegal extraction of gr,ound"wa'ter by any industry as per
the report on “Assessment of Environmental Compensation In case of lllegal Extraction Of Ground Water”
submitted by CPCB on 26.6.2019 to Hon’ble NGT.

As per the report following formula for Environmental Compensation for illegal extraction of ground water has
been specified:-

ECGW = Water Consumption per Day x Environmental Compensation Rate for illegal extraction of ground
water {ECRGw)x No. of Days x Deterrent Factor.

In view of the above, it seems that send a letter to CGWA for imposing EC for illegal extraction of ground
water as per the above calculation and in compliance to the order passed by Hon’ble National Green Tribunal
.The report is being submitted for your kind perusal and necessary action please;

géyf | M’ s
y v
(Ranjee@i\%ﬁ (B.K. Singh)
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Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 593/2017
(W.P. (Civil) No. 375/2012)

Paryavaran Suraksha Samiti & Anr. Applicant(s)

Versus
Union of India & Ors. Respondent(s)

(Report filed in Original Application No. 593/2017)

Date of hearing: 19.08.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Respondent (s): Mr. Shlok Chandra, Advocate for CPCB

ORDER

List again on 28.08.2019.

Adarsh Kumar Goel, CP

S.P. Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

August 19, 2019

Original Application No. 593/2017
(W.P.(Civil) No. 375/2012)

AK
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BHARAT OIL & WASTE MANAGEMENT LTD.
(BOWML)

www.bharatoil.com
Passionately Protecting Mother-Nature Since 1978

MEMBERSHIP CERTIFICATE

M/is.  D.P.Panchaf Sons Pvt, Ltd,

- 62, Site 4, Sahibabad Industrial Area, Ghaziabad - 201010, Uttar Pradesh

is a registered member of our facil ity

Plot 672, Sikandra Road, NH-2, Kumbhi Village, ?ehss% A&bamw Kas%pzsr« D

ehal, Uttar Pradesh

for safe, legal & %mum stﬁma! of i‘famrdgm Waste

Meniber #:f ‘ QWMUWZ??QW?Q

June 53@ 2021

Expiry Date : ..

One may verify active’ membership by mlfmg,
Bharat Oil & Waste Manmmmn& Led. at

OLL-4100'0710. 2981 6466 ot B wlm(u bimmim[ COMm

_w GF g een & gy be: terind aabed b HOWME

¥ /. ‘ WP on m Ll dm VRV
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UTTAR PRADESH POLLUTION CONTROL BOARD
== TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Ref. No : 11581/UPPCB/Ghaziabad(UPPCBRO)/HWM/GHAZIABAD/2020 Dated:
28/05/2020

To,
M/s PARMESHTHI ENTERPRISES

S-23 SITE IV, SAHIBABAD INDUSTRIAL AREA, SAHIBABAD,GHAZIABAD,201010
Tehsil :Bhojpur
District :GHAZIABAD

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 11581 and 28/05/2020 .
2. Reference of application (No. and date) 7964717 and 03/03/2020 .

3. Mr ANUJ JAIN of M/s PARMESHTHI ENTERPRISES is hereby granted an authorization
based on the enclosed signed inspection report for generation, collection, utilization, storage
and disposal or any other use of hazardous or other wastes or both on the premises situated at
within premises .

Details of Authorisation

S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or '
LII and III of these rules co-processing, etc.
1 Schedule-I, Cat. 5.2 Wastes or | Through TSDF 0.5 Ton/Annum
residues containing oil
2 Schedule-I, Cat. 5.3 Waste Authorised recycler or 0.5 KL/Annum
| cutting oils Incinerator
3 Schedule-I, Cat. 33.1 Empty’ Through TSDF 5 Ton/Annum
barrels/containers/liners
contaminated with hazardous
chemicals /wastes
L. The authorization shall be valid for a period of 27/05/2025 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify

any conditions that need to be imposed over and above general conditions, if any) .

A ‘General Conditions of Authorization -

1.

The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under . '

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board . -

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the

application by the person authorized shall constitute a breach of his authorisation .




5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible 1mpacts and also catry out mock drill in this regard at
regular interval of time . :

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty . -

7. It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility . -

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation . ,

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11.  The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any.

12. An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for comphance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time..

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

B Specific Conditions of Authorization

1. The unit will submit the proof of depositing the requisite processing fees of application in a month
~ otherwise this authorization will stands automatically cancelled.

2. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.

3. The authorized person/agency shall ensure that rio adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

4. Tt is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

5. The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to-Board's inspecting officials.

6. In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.



7.1t is also the mandatory duty of the occupier of industry as well as operator of a facility to develop.
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of this letter, otherwise the industry shall become member of a common TSDF and the industry
shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution-Control Board within three months.

8. The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

9. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

10. Proposal regarding waste minimization and reuse of wastes must be sent Details of any
recovery/ reuse system must be sent within two months.

11. It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardeus and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

12. The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.

13. You are directed to display online.data outside the main factory gate with regards to quantity and
nature of hazardens chemicals being handled in the plant including waste water and air emissions

‘and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within fifteen days of receipt of this letter.

- 14. It is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.

15. You are directed to provide the complete details regardmg the quantity of hazardous waste stored
in the factory premises within a month.,

- 16. You are directed to provide all hazardous waste generated in the factory to any TSDF operating

in the state for the treatment and disposal and send the compliance report to the U.P. Pollution

Control Board at the éarliest.

17. Status report of hazardous waste stored in premises available storage capacity and future action

plan for permanent safe disposal of hazardous waste shall be submitted within one month. .

18. Ground water monitoring report of premises shall be submitted within one month.

19. Industry will follow the various provisions of the Hazardous and Other Wastes (Management

and Transboundary Movement) Rules, 2016.

( Authorized Signatory )

Digitally signed by
Ashok Kumar ashok kurar Tiwari

Tiwari Date: 2020.05.31 .
08:05:41 +05'30'

UTTAR PRADESH POLLUTION CONTROL BOARD



Copy to: To the Regional Officer, U.P.Pollution Control Board, Ghaziabad for information and

necessary action . Ashok

Kumar

CEO/EE, I/C Circle ™"

Digitally signed by
Ashok Kumar Tiwari
Date: 2020.05.31
08:06:20 +05'30"



